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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF | NDIA
NOTIFICATION
Hyderabad, the 25th July, 2016

Insurance Regulatory and Development Authority of hdia (Registration of Indian Insurance Companies) Eighth
Amendment) Regulations, 2016

F. No. IRDAI/Reg/20/132/2016.-n exercise of the powers conferred by Section 1dfithe Insurance Act, 1938
(4 of 1938) read with sections 14 and 26 of thaeifasce Regulatory and Development Authority AcQ4§41 of 1999),
the Authority in consultation with the Insurancevigbry Committee, hereby makes the following retiates, namely

1. Short title and commencement

(1) These regulations may be called the InsurareguRtory and Development Authority of India (Réigison of
Indian Insurance Companies) (Eighth Amendment) uReigpns, 2016

(2) They shall come into force on the date of tipeiblications in the Official Gazette.

2. After Regulation 11 (1), the following proviso ismserted, namely

“Provided further that the clause (ii) shall not la@plicable to any Indian promoter or Indian invasof a listed
Indian insurance company where such Indian promatet /or Indian investor are regulated by ReseramiBof
India, Securities and Exchange Board of India amdNational Housing Bank.”

T. S. VIJAYAN, Chairman
[ADVT. Ill /4/Exty/191(161)]
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